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Sixteenth Loksabha

pan>

Ttile: Need to abolish section 9 sub clause 4 of Goods and Services Tax.
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HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, and Shri Bhairon Prasad Mishra are permitted to

associate with the issue raised by Shri Santokh Singh Chaudhary.
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